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CENTRAL aDMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH

Contempt Petition No. 235 of 1990
(Iﬂ O-H- NO& 232 Of ].986 )

K.K. Bhushan e 4Applicant
Versus

Lt, R.V. Kulkérni, Directer General
#ssam Rifles Shilleng, Meghaleya ., Respondents
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Hon 'ble Mr, Justice U.C. Srivastgva, V.C
Hon 'ble ¥r, K. Cbayya, Member (A)

( By Hen, Mr, Justidce U.C. Srivagtava, V.C. )

The applicant who was posted as Medical
Cfficer Public Health Centre, Palam New Delhi,
filed a petition before this Tribunal under Sectien
1%0f the Administrative Tribunal act. The Tribunal
vide its order dated 12.2.88 passed the folluwing

order:

" We gre told that Service Bock end L.P.C

of Dr. K.KX. Bhushan have been received by

Assam Rifles, respondent No.3, so the

respondent No.3 is directed to do the needful
and send the relevant papers to CM.0.(CGHS) |

Al lahabad for necessary action. A copy of V
this order be sent to respoendent no,.3 i’
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and also to Welfare Commissicner, respondent

ne. 2 5Sri B.P. Bakshi, Asstt, welfare, Admini-
strator (Kerma ] Bihar was supplied the details
about the claim of Dr, Bhushan and he was
directed to examine the same and after adjustment
pay the balance to the petitioner. The petitioner
states that full payment héeés not been mede, He
should furnish the detailslregarding payment

and send & copy to Shri Bakshi, who will examine
the s@me and pass suitable order. & copy of

this order be sent to Shri Bakshi and mspondent
no.,2. Put up en 6.4.83. A copy of this order

be given to the learned counsel for the applicant

free of cost today. "

Zie The applicant's grievance is that not-
withstanding the service of this order the
revised pay scale of the applicant has not
been regularised and for recommendation of the
IVth Pay Commission and that is why he has
prayed that the Opposite party who was perty
to the original applicstion may be punished

for having committed contempt of this court.

3. The respondents have put in appearence
and denied the allegations é@gainst him and
stated that no comtempt has been camitted.
Booden e xisconooenetk. It has been stated
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that he has unnecessarily impleaded and in his
affidevit he has stated that the custody of mainte-
nance of 8ervice Book and verification of the entries
thereof with a responsibility is of the Head of the
of fice and the deponent is being the Director General
is not responsible for the lapses on the part of

the office and also however ag the head of the depart
ment has examined the documents which has been filed
by the applicant alongwith his rejoinder affidavit
issued necessary directions for making the entiies
and verification of the Service Book for the period
the applicaent served under them., It hes been further
stiated that the head of the office is Commendant

5th Assam Rifles and the Commandant 18th Assem Rif les
were responsibile as per rules which are subjected

to the exemination of the audit autheority. The said

head of the department wes not party but as the said
head of the office is not party, the respondents may
issue directions and they should see that the directi

ons should be complied with.

4. Accordingly we dispose of this contempt
application with & direction te the respondents
that they should see that the order passed by this
Tribunal are complied with and incase they have not
done so, let the full compliance be done within a
perior of 3 menths, @s the non complisnce will agéin
lead to start another contempt proceedings. With

these observations the contempt applications ére

discharged. No gacer as to the costs., Lé}///
hs ¢ :
er(A) ° Vice Chairman

Bated: 7th Sept. 1592:
(Uv )



